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To Return HSVP Land to the Farmers

Sh. Deepak Mangla, MLA (Palwal):-

Whether it is fact that Sector-12 was carved out in
Palwal in the year 2011 but it has not been developed
by the government so far and the old houses of the
farmers have still been constructed therein; and

If so, whether there is any proposal under consideration
of the government to conduct the survey of the said
sector again and return the said undeveloped area and
the area in which houses of framers have been
constructed to the farmers together with the time by

which the said proposal is likely to be materialized?

REPLY
MANOHAR LAL, CHIEF MINISTER HARYANA

Sir,

Sector-12 was carved out in Palwal in the year 2011
and has been developed in month of August 2013 and
floated in 2015.

No, Sir. There is no proposal under consideration to
conduct survey of the Sector-12, Palwal again to return
the entire land. However, in compliance of Hon’ble High
Court orders in CWP no. 3809 of 2008 Sunita Malik &
Ors Vs. State of Haryana & Ors. a survey is being
conducted for structures existing prior to Section 4 of
Land Acquisition Act-1894.
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